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THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
FRANSPORT (SHRI RA ‘HU RAMAIAH):
Is it the amendment as moved by Shri
Madbu Limaye ? When did you put it to
the vote 7

MR. CHAIRMAN : 1 put it to the vote,
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SHRI RANDHIR SINGH (Rohtak):
We don*t want Division oo this.

MR. CHAIRMAN :
The question is :

“Fhat this House do agree with the
Sixty-seventh Report of the Committee
on Private Members' Bills and Resolu-
tioms presenied to the House on the 10th
November, 1970, subject to the modifi-
cation that the quesiion of re-classifica-
tion of the Bihar Legislative Couocil
(Abolition) Bill, 1970, Shri Bhogendra
Jba, be referred back to the Committee."”

The motion was adopted.

I will read it
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CONSTITUTION (AMENDMENT)
BILL*

{Amendment of article 16}
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MR. CHAIRMAN : The question is :
“That leave be granted to introduce
a Bill further to amend the Constitution
of Indig.”
Thg motioa was adopted.
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CONSTITUTION (AMENDMENT)
BILL*

(Amendmeat of the Seventh Schedsled)
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MR CHAIRMAN : The question is :

“That leave be granted to introduce
a Bill further to amend the Coastitulipn
of India.’

The motion was edopied.
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CONSTITUTION (AMENDMENT)
BILL®

(Amendment of article 74)
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MR CHAIRMAN : The question is :
“That leave be granted to introduce &

Bill further to amend the Constitution
of India.”

The motion was adopted
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